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SHRI B. R. BHAGAT : The hon. Member in
ft g W@ Aw i w g fs
R I 9 §O Py g oY awer
ferefter & S |
his original notice raised the question about
information about Directors, whether ihe
Directors were involved or Dot. Now he has
raised many other things during the course of
his submission. I submit if there is anything
arising out of the things which he has raised I
can reply to them and I can make a submission

to you later because I was not informed about
them.

MR. CHAIRMAN : No, no; I was not
a-slcing you. It was good that you pointed
out something which was relevant,

SHRI B. R. BHAGAT : About this particular
matter I again state that these two things are
entirely separate. The original question relates
to the complaint made by the former Director
in the court against the company and its six
Directors. There is no question of my
misleading the House because the question
itself says the company and its six Directors.
In the main reply I have not said that the
Directors are not involved and in the
supplementary I have said that the question
was taken up in departmental adjudication.
And my reply—this is very important—is to a
specific question by Mr. Niren Ghosh as to
why no action was taken by the Government
against the Directors. And what I taid was that
the company was fined Rs. 15,000 and as the
Directors were not involved no fine was
imposed on them. And this is my view of
things; there is no question of misleading the
House or anybody. There can be a bona fide
error which I may commit but in this case
according to me no bona fide error is there
also. Therefore there is no question of
misleading the House.

MR. CHAIRMAN : As I said I will look
into the speech of Mr. Gupta ond also the
record.
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were siaying at Grosvenor Hotel, Mayfair
and arc shortly due to attend a confcrence
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SHRIMATI SHY AM KUMARI KHAN (Uttar|
Pradesh) : Sir, may I say a word on this ? Mrs.
Khurshed Abhi Gandhi was proceeding to
Amsterdam as an observer to a conference in
The Hague on the invitation of the
International Union for Child Welfare. As
soon as the Indian Council for Child Welfare

[7 SEP. 1966]

office-bearers, read this news in the Sunday
Statesman—it was a very short news—
because this lady was a member of the Indian
Council for Child Welfare, we took immediate
steps. We informed our patron, Mrs. Indira
Gandhi, about this, sending her a cutting of
the paper. We wrote to our representative al
The Hague, and the International Union, we
wrote to our London Organisation tc which we
are affiliated, and we told them that we were
absolutely shocked at this news We do not
know if it is correct. We made it clear that she
no longer represents th< Indian Council for
Child Welfare.
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SHrr B. K. P. SINHA (Bihar) : In my
npinion this is neither a matter which is urgent
nor of public importance. It ia very clear she
did not go on behalf of the Government.
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SHRI B. K. P. SINHA : Let me hav* my
say.

It is a matter which concerns an individual.
Another aspect is a magistrate's court has
convicted them. That judgment may not be the
final judgment. That is an appealable
judgment. We do not know whether they
would file an appeal or not and we do not
know what would be the outcome of the
appeal. In my opinion, therefore, it is rather
prematura to raise issues about individuals in
this House.

MR. CHAIRMAN : Mr. Rajnarain has not
raised the issue really about individuals. He
wants the Government and the organisation,
when they send representatives, to be more
careful in choosing their representatives. That
is his point, which, I think, is a valid point.

THE MINISTER oF EDUCATION (SHRI M.
C. CHAGLA) : May I say this ? My Ministry
is not responsible for the misdeeds of every
Indian who is in the United Kingdom. There
must be thousands. When Mr. Rajnarain
telephoned me this morning and when he came
to me with this piece of information I told him
that the Government had nothing to do with this
person. Then, why has he raised this question
? He has kept me here from 11 a.m. to 3 p.m.
saying that he was going to raise a very
important point. Is the Ministry of Education
responsible for every person who is in the
United Kingdom and whom we have not sent to
any conference ? I do not know anything

about her. Itold him that I know nothing
about th's person. Still he insists on -
raising this questioa against the Minister of
Education.
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Mgr. CHAIRM AN : This is not against
the Minister of Education.
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THE REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILE, 1966—conW.

SHRI N1IKEN GHOSH (West Bengal): As |

was saying, the question of conveyance during
elections is very important. I know of cases
where hundreds of jeeps of Mahendra and
Mahendra, a monopoly concern, and hundreds
of lorries jnd trucks were placed at the disposal
of the “Congress Party, in assembly, on the
election day.

[THE DEPUTY CHAIRMAN in the Chyir.]

It absolutely vitiated the election. So, I would
like that in any constituency, whatever be the
normal conveyance, public conveyance,
besides that, no other conveyance should be
imported into that constituency, except that
the candidate and his election agent may travel
around. For that he should get any conveyance
that he requires.

Then, as regards the officers, particularly
the presiding officers and the other higher-ups
in the election machinery, I would like to say
that absolute freedom should be given to the
Election Commissioner to choose his own
officer for the purpose of conducting and
supervising  the elections. The State
Governments, etc. should not be given any
choice of officers from whom the Election
Commissioner has to choose. He should build
up an independent machinery for the purpose
under his own jurisdiction, so that the fairness
of the election is maintained. When the State
Government suggests a quota of officers and
where the particular State Government is
directly concerned, the Government would
choose such officers who a~e liable to be
partial towards ihe particular Party which is at
the helm of that Government.

As regards the police arrangements, I can
say from personal experience that cases have
occurred when particular booths have been
completely laken control of by some goonda
elements, but even after repeated
representations, no police came and saw to it
that the voters would cast their votes. So, the
presiding officer and the election machinery
should be given mobile police teams and the
police must be placed at their disposal. There
should be a sufficient number of them. 1 have
a great apprehension that in the ensuing
general elections, and we have heard 1, that
the Congress is building up a "Pratirode" and
it is being talked about that no fair election;
will be conducted this time. There may be
stabbings and anything by these goondas. So, |
want an assurance, when such a Bill is before
us. that they would take note of it.

Finally, I would say that when the pre-
liminary voters' lists are compiled by the
representatives of the political Parties in a
constituency, their help should be taien



